ACT No. XIV or 1861.

AN S AT

PassED Y e LegrstATivE CouxcinL oF INDIA.

(Received the assent of the Governor-General on the 27th May 1861.)

An Act to remove certain tracts of Country in the Rolilcund Division from
the jurisdiction of the tribunals established under the general Regulations
and Acts.

WaErEas it is expedient to remove certain tracts of country in the
Rohilecund Division from the jurisdiction exercised by the
Civil, Criminal, and Revenue Courts and Offices of that
Division, under the General Regulations and Acts of the Government; Itis
cnacted as follows :(— '

Preamble.

I. The tracts of country described in the Schedule to this Act, and such
Certain tracts vemoved parts of the Pergunnahs Juspoor and Kasheepoor in the
g_‘;ﬁ‘é&ﬁie {)‘;“Z‘Iil’gfgzgmﬁ; District of Mooradabad as shall be declared and defined
tribunals. by tbe Lieutenant-Governor -of the North-Western Pro-
vinces, by an order to be published in the manner prescribed by Section VII
of this Act on or before the date fixed by the said Lieutenant-Gzovernor under
the said Section VII for this Act to take effect, arc hereby removed from the
jurisdiction of the Courts of Civil and Criminal Judicature, and from the
control of the Offices of Revenue constituted by the Regulations of the Bengal
Code and by the Acts pnsséd by the.Governor-General of India in Council
and: the Legislative Council of India, as well as from the system of procedure
preséribed for the said Courts and’ Ofﬁces by the Regulattions and Acts
aforesaid ; and no Act hereafter passed by the Leoishtivé Council of India
relative to the counstitution or pxocedme of the said Cowrts and Offices shall
be decmed to extend to any part of the said tracts, nmless the same be

Proviso. specially named -therein : ])IOVlded that nothing herein
-contained slm]l e\t(*nd to or allect any case now pending
in any (“(mlt or Of‘]co
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ACT No. X1V or 1861.

II. The administration of Civil and Criminal justice and the superintend-
 Administration of jus- SVCe of the settlement and realization of the public
tice and collection of Re- ~ Revenue and of all matters relatmo to rent within the
veniie vested in Officers :
subject to the control of = said tracts, are hereb y veste
the Lieutenant-Governor
of the North-Western as the Lieutenant-Governor of the North-Western Pro-
Provinces. . . .
roviee vinces may for the purpose of tribunals of first instance
or of reference and appeal appoint, and ‘the Officer or Officers so appointed
shall, in the matter of the administration and superintendence aforesald, be

subject to the direction and control of the Lieutenant-Governor of the North-

jom

Western Provinces, and be guided by such instructions as the Lieutenant-
Governor of the North-Western Provinces may from time to time issue.

IIT. It shall be lawful for the Lieutenant-Governor of the North-Western
Provinces to direct that an appeal may be heard in
any of the matters described in the last preceding
Section by the Commissioner of the Rohilcund Division or the Civil and Sessions

Appeals.

Judge of any district in the said Division, or by the Sudder Dewanny and

Nizamut Adawlut, or by the Board of Revenue, and to declare in what cases
the order made by any Officer or Court empowered by the Lieutenant-Governor
to dispose of any of the matters aforesaid, shall be final.

IV. 1t shall be lawful to the Lieutenant-Governor of the North-Western
Reference +o the Sudder  PTovinces to direct any Officer empowered to administer
Court. Criminal jurisdiction in or for the tracts aforesaid, to refer
the sentence passed by him in any class of Criminal trials for the confirmation
of the Sudder Court; and no sentence of death passed by any person compe-

tent under the direction of the Licutenant- Governor to pass such sentence,

shall be carried into execution until it be confirmed by the Sudder Court. In

disposing of any trial referred for disposal under this Section, the Sudder Court
shall not call for the Futwah of its Law Officer, and shall pass such order as it
may deem just and proper, so as that it shall not convict any person acquitted
by the referring Officer, or enhance any sentence pronounced by him, .

V. Auy person liable to be imprisoned in any Civil or Criminal Jail or
Place of tmprisonment 1O D€ transported beyond sea under any order or sentence
or transportation. passed by auy Officer or Court empowered as provided in
1111< Act, may be imprisoned in any Civil or Criminal Jail or transported to any
place which the Lieatenant-Governor of the North-Western Provinees may direct.
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VI. When a question shall arise whether any place falls within the tracts
Questions of disputed ~ described in the Schedule of this Act, it shall be compe-
Eguggaryggml:gigfgfig; tent to the Commissioner of Rohilcund to consider and
Rohileand. determine on which side of the described boundary the

place aforesaid may lie, and the order made by the Commissioner shall be final.

VIL This Act shall take effect from such date as shall be fixed by the
Lieutenant-Governor of the North-Western Provinces, and
notification thereof shall be published in the Office of the
Commissioner of Revenue and the Courts of the Civil and Sessions Judges and
of the Magistrates of the Rohilcund Division, and in such other manner as the

Connmencement of Act.

Lieutenant-Governor may direct.

SCHEDULE.

The tracts referred to in the foregoing Act are as follows : —
The Pergunnah of Bazpoor in the District of Mooradabad :
The Pergunnahs of Roodurpoor and Guddurpoor in the District of Bareilly

The Pergunnahs of Kilpooree, Nanuk-Muttha, and Bilhéree in the District
of Peeleebheet.




